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FRUIE M HATG
e
T3 faoett, 23 weait, 2018

FT.3T. 802(3F).—Fa T TLHIL, FIAT A=A, 2013 (2013 FT 18) T &TIT 462 T ITLUTT
(1) & @< (F) 3T (@) 3T ITLTT (2) FTT T ARRAT T TN F2d gU, AlRigd H, AT 6 TS,
FHTITOT, AWI-1I, ©2-3, STET (i), ar@ 05 S, 2015 H THIIAT AT HLhT & HILANE FHA
HTer it Aterg=T Hedr |14, 463(3T) AT 05 A, 2015 FT HATHA FIAT 7, AATL(-
2. Ih ATAGEAT HT JICERT §, FH . 8 3T 399 Hafdd Tt & 1= a2 Fwaer: e

(1) (2) (3)

“g qeara-IX, arey | @ ROfer Hadt qewa d@iwT qE F AN g 6 HHT T @
129 IcqTed H ot FARIT AR q51 g 0|

[FT.5. 1/2/2014-810.V]
*.41.3. qfd, 9 ai=a

feoqor: g stferg=ET, 9 & TSI, FETIR, -1, @E-3, SUEs (i) § AL, el 463
(31) AT 05 5[, 2015 ZIT THTIAT 6f 7 =fF 3% ar.#7.59. 9. 582(31) arta 13 57, 2017
I Y TETqad] Here o 1)
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MINISTRY OF CORPORATE AFFAIRS
NOTIFICATION
New Delhi, the 23" February, 2018

S.0. 802(E).— In exercise of the powers conferred by clauses (a) and (b) of sub-section (1) and sub-
section (2) of section 462 of the Companies Act, 2013 (18 of 2013), the Central Government, in the interest of
public, hereby amends the notification of the Government of India in the Ministry of Corporate Affairs
number G.S.R. 463(E) dated the 5% June, 2015 published in the Gazette of India, Extraordinary, Part-II,
Section 3, Sub-section (i), dated the 5" June 2015 , namely:—

2. In the said notification, in the Table, for serial number 8 and entries relating thereto, the following
serial number and entries shall be respectively substituted, namely:—

€9) 2 (€)

“8. Chapter IX, section 129. Shall not apply to the companies engaged in defence production to
the extent of application of relevant Accounting Standard on
segment reporting”.

[F. No. 1/2/2014-CL-V]
K.V.R. MURTY, Jt. Secy.

Note : The Principal Notification was published in the Gazette of India, Extra-ordinary, Part-II, Section- 3,
Sub-Section (i) vide G.S.R. 463(E) dated the 5" June, 2015 and was subsequently amended vide
notification number G.S.R. 582 (E) dated 13" June, 2017.
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